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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 1036 of 2026

Deshrg
..... Petitioner(s)
Versus
State Of U.P. And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) . Mukesh Kumar
Counsel for Respondent(s) . C.S.C., Hari Narayan Singh

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. Along-with Revision filed by the petitioner under Section 210 of the
U.P. Revenue Code, 2006 which was registered as Case N0.428 of 2025,
an application for the grant of interim protection was also filed.

2. It is argued that though the revision was admitted but till date no
decision has been taken on the application for the grant of interim
protection.

3. On the other hand, it is argued by the learned Standing Counsel that the
Respondent No.2 before whom the aforesaid revision is pending be
directed to pass appropriate order on the application for the grant of
interim protection, expeditiously.

4. Heard counsel for the parties.

5. With the consent of the counsel for the parties and also in the interest of
justice, the present writ petition is disposed of finally, directing the
Respondent No.2 namely Additional Commissioner, Judicial, Kanpur
Division, Kanpur to pass appropriate order on the application for the grant
of interim protection, strictly in accordance with law, expeditiously
without granting any unnecessary adjournment to the parties concerned,
unless there is no legal impediment.

(Prakash Padia,J.)
February 10, 2026
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